CENTRAL ADMINIST

: GUWAHAT T
GUWAHATT

R Nl

N (SEERULE-4)

RATIVE T R“‘B UNAL

BuNCH

ORDL.R Shh oT

e Y

Original Application No : 

Misc, Petition No.

Contampt Pct

Applicant(s):

ition No.
Revicy Application No.

Dhrvevem d dra

Respondent(s):h

B L

/
— ===9-7a@> o A 5oJas

I’(/w\\W\/

bl VSe -

TS et e

Advocate for the Applicant(s):

\/\O'\l%vm

.

e

%Kw\ﬂvvw S:Sevwng

‘AdVOCJtC for the Rusnondpnt(s) Ezh,é:4ﬁ¢;C24 yvgi+zggggg§2:amﬁ
— — NS ) Qm$ﬂ§m,,::,mnm=nmmA? LT
Notes of the Registry i Date Order of the Tribuna]
N i . e
T
L C&n f 4 92.2903 ?i Present : The Hon'ble M, Justice
% M«/J(}- ’ : DeN. Cho‘ﬁi urY.
pe N Nwu D 2\4@@/&/\ } Vice~Chairman,
H The Hon'ble Mr, S.K.Hajra
/{,O/LLGQ J«u\?[ “bL an(xmg‘ ? Administrative Member,
i
%1/\/ C_}Wu,oa,Q : Heard Mr. s.sarma, learn-
. taaﬂ&& ; ed counsel for the applicant,
5&. Q&Q'\A- \DVD : Issue notice to show cayse
\ 'W‘A' \u& CJ@*W{—@M gas to why the contempt proceeding
M l ? shall not be initjiated. N
&r 'U\M'\/ WA \/%WQ : List on 5.3.2003 for
MAW v\eMw iorders' |
G’Y@“U‘ Aol d « 1§ a):)» Member Vice~Chairman
peamed a Wanlde mb |

%W\L vo SN @/%Y

<«
< _

_ re
el LR

ALY

Comy i a0 00 4 pod '“OQ&J M~
CoM- Iy granadd b W% | Den g,

'l



Nokies e foncal
S P 47 BS fere berny
_olﬂltﬁiqﬁwnaﬁn7f%w18§?

AL,
I s

WNo2A6E3E gy 7)8h5

\ﬁkb.f%;Lpiw}\ (W) heow _

itk

s ®

=

)
/

JWFyrzzfﬁv/\aha basarm
kil

GO -

C.p.8/2003 (C.A.80/95) e

18.3.2003
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9.4.2003

mb.

’. *
e
Notices were served on the resw
pahdents. NO reply sb far filed. Further
three weeks time is given to the respon-
dents as a last chance to file reply if
any .

' List on 9.4.2003.

Vice~Chairman ?

/

-

Heard Mr. S.Sarma, learned -
counsel for the applicant and also
Mrs. R.S3. Choudhury, learned counsel
for the respondent Nos., 1,2 and 3.

Mrs. R.S. Choudhury, learned
counsel for the respondents stated that
the order passed by this Tribunal.
affirmed by the High Court amng
Qzefg_is duly complied with and to
that effect- the order bearing No.RC(R)
14/94 dated 7.4.2003 was passed and
offered the appointment to the applic-
ant on the terms and conditions laid
down in the memorandum. A copy of the
#1d € said order is placed on records.

Since the order is complied with
there is no justification for continu-
ation of the proceeding. Accordingly,
the C.P. stands clossed, '

.
Vice~Chairman

i
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BEFORE THE CENTRAL ADMINISTEATIVE TREIBUNAL
GUWAHATI BERNCH
CF NG,.,.G.S?,.,uf 2063
0.0 Nowaeo o880, of 15995

BETWEEN
- 8hri Dhruvendra Fumar
wennonae Applicant.
k2
Union of India & Ors.

erseannnemespondents.

IN THE MATTERE OF

An application under secticon 17  of thes
Administrative Tribunal ACT, 1380 for drawéi o f
’ contempt prmceeding‘égainst the contemners for
their willful and deliberate vioclation of  {the
judgment and order dated 15.7.97 passed in .0A
No.B80/35 which was subsequently upheld by the
Hon'ble High Court vide it's  judament and

order dated 19.8.02.
—AND~

"IN THE MATTER OF
An  application under Fule 24 of  the ﬁentral
Administrative Tribunal, (Frocedurel Rule, 1387
for ewecution of the aforesaid Judoment and
Corder dated 15.7.97 passed in 08 No.  15.7.37

passed in 0A No. 88/35 which was confirmed by



s

the Honfble High Court wvide it%s judament and
order  dated 19.8.82 passed in Civil  Fole

N, 3564 /98,

~Ep -

IM THE MATTER OF

Sri Dhruvendra Kuamar

At present working as Research Associate  in
the All India = Co-Ordinated Fessarol
ﬁrganiﬁétimn of Fodent Control,  Division  of
Entomology, IC0AR, Research Complex, Limreod

Foad, Borapani, Meghalaya

o e e e B G L R NME Y

1) Smti Shashi Mishra
o
Secretary, I[0AR, Krishi Bhawan,

Mew Delhi

23 Pr. Mangala Rai
The Director General
ICAR, Erishi Bhawan,

New Delhi



'~

3y Dr. E.M.Buzar Baruah
The Director, ICAR Fesearch Complew  Tor fE

Region, Umroi Eoad, Borapani, Meghalays,

Conhenners

The humble petiticn on behalf of the petitioner above named.

CMOST RESFECTFULLY SHEWETH".
i. That the petitioner praying for his appointment to the post
af Technical Officer, T-& {(Entomology?, in  ITAR preferred UM

No.8B/95 before the Central Administrative Tribunal, Guwahati

Berch. In  the year 1993 the Respondent/ Contemnsrs

advertisement for the post of Technical Officer T-& (Entomology
along with other posts. The petitioner applied for Lhe said  puosi

and was selected by the duly constituted selechtion  Dommibles.

However, he was not given the appointment on the growd bhat o he

was over aged for the sald post. Being aggrieved the petitioner

ey v 'y

preferred aforementioned O/ No.o 88095 and the Honfble  Tribunal

ralying on  a previous judgment dated 9.6.97 passed in 08 Noo.

‘

rg/9%al lowed  the said 0A vide it’s judgmendt and order et

1%.7.97 directing the FRespondent/ contemners  to appoint

34

petiticner/ contemners to appoint the petiticoner in the =
within one month from the receipt of the said orvder.
& copy  of the said judgment and order

dated 195.7.97 i= annexed herewith and

marked as Arnesurs-—1.

-y
-t



w

@ The contemners challenging the legality and validity of  the

|

said judgment dated 1%5.7.97 preferrved writ petition before the
Hon’ble High Court which was numbered and registered as Divil

Fule No.BSBE4/98. The Hon'ble High Court after hearing the parties

to the proceeding was pleased to dismiss the said wrilt petition

upholding  the judgment of the Hon'ble Tribumal with a  further
direction to appoint the petitioner in the post of Technical
Gfficer T-& iﬁn#mmwlwgy)'frmm the due date with robtional fization
of pay with all service benefils.

A copy of the said judgment and order

dated 1%9.8.88 is annexeod heregith  and

marked as Annexure—I.

3. That the petitioner states that on receipt of the aforesald
Annesure-2  judgment he submitted the same before the oontemner

NOL3 prayimng for  implementation of  the same, through #

representation dated 11.%.200%, The contemner No.d however, did

1]

not  respond  fto his sald representation. Bituated thus gz

preferred another two representaticons in the form of  reminder
dated 7.11.82 and 27.11.80% but the contemners have nob yel
implemented the said judgment.
Copies of  the reprasentation dated
it.9.82, 7.11.02 and 27.11.82 are annexed
as Annexure-3.4 &5 respectively.

4. That the contemners  having full  krnowledge about T e

“x

judgment and order dated 19.8.2002 upholding the judgment of  the

S
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Honfble Trib&hal’a order dated 15.7.%7, vioclated the 8 ME
willfully and deliberately and for the said action they are

liable to be punished severely for their guch contemptuous act.

o That the petiticner states.that both the judament passed in

his favour are very clear and unambiguous and as such and as suah
there should not have been any difficulty in implenenting the
same. In fact, in the judgment and order dated 15.,7.%7, the
counsel  for  the contemners assured the Honfble Tribunal in
respect of the appointment in question within the stipulated Lime
frame, but instead of implementing the same they preferrved the
writ petition pefore the Hon’ble High Caurt? The Honfbhble Courd
after hearing'the parties to the procesding dismissed the said

writ petition reiterating the operative portion of the

passed by the Hon'ble Tribunal with a further dirvection o

osdhe

appoint  the etiticner in the said post within the stipulated
i

timeframe. However, even after empi?y of the period from the date
of  judgment  the contemners are yet to issue any suoh order o
appointment appdintiﬁg the petitioner to the post  of Techrical
Officer, T-6, (Entomology? in ICAR, Bovapani. Under these Tacts
and circumstances the Hon’ble Tribunal may he pleased tu_dr&w L
appropriate contempt proceeding against the contemners for theis

willful and deliberate vioclation of the Arnewsure-1 & 2 judgments

ard accordingly  punish  them severely foor  bheir aforessdd

imaction. The Hon’ble Tribunal may further be pleased Lo
appropriate  and necessary mrder for implementation of  the said

judgments invoking Fule 24 mf the CAT (procedure) Rules, 1587



& . That the petitioner has filed this patition.hﬁnafida and  to

secure ends of justice.

In the premises  aforessaid 1t is et
respectiully prayed that Your Lovdships  wowdd
graciously be pleased to draw  up contempl
procesding against  the contemnery  for  thelr

willful and delibsrate violation of ke

Judagment and order dated 15.7.97 passesed in O8

' B@/9% passed by the Honlbls Tribunal which was
upheld by  the Hon®ble High Court vide it's

Judament and order dated 13.8.02 passed in CF

M. 5864 /98, with & further dirvection o

implement the said judgments further andlor

) passed any such order/orders as may desmed Tit

and proper.
And  for  this act of kindness the hunble petiticonsr as  in duty

bound shall ever pray.



I Sri Dhruvendra FEumar, aged abouit 4& years, bHon of I
Fumar ,  presently working as Fessarch Associats in the ALL India
Coeovdinated Fesearch Drganiéatian o Rodent Control,
Entomology, TCAR Research ﬁﬁmwiezy Wiyl Foad, Hmrmpﬁnig'
Meghalaya, do hereby solemnly affirm and state as {follows;
1. That I am thes pﬁtitiﬂﬂévvaﬁd I am  acguaintsd with  the
facts and civcumstances of fha case, [ am competent to swear this

affidavit.

2. That the statements made in this affidavit and in ti

5.6

acCompany ing application in RN Ynh - Yul

- T my

() !

haing

knowledge those made in para

1]

matters of records are true to omy  information  derived

therefrom, Annesures are true coplies of the originals  and

grounds urged are as per the legal advice.

Al I osiogn this affidavit on this the 25 tn gay of

Jom 200 % .

Identified by mEE® N
//(aégtU% DoA . ;llLJMfC;~__mm“mm
A{MVOQPIE : Deponent
So Lyl C&L&O\M M _
8 2le E&%& NI dbuP&+uvvJT e
N \(d&/véuw' b«a
Mg U . Do, dedwoesle |

/ | %’r«iﬂw



GEAFT CHARGE

b

smti  Shashi Mishra, Secretary, ICAR, Hrishi Bhawan, New Delhi,
Dr.Mangala FRai, the Director Sensral I06F, Krishi Bhawan, MNew
Delhi, Dr. F.M. Buzarbaruah, the Director, JLAR, Research Domplex

for  NEHM Region, Umrodi Road, Borapani, Meghalaya, heve willfully

wt ‘:,l -

and deliberately viclated the sjudament and crder dated e T .
Y Jegn

passed in 0A No.B@/95 which affirmed by the Mon'ble High Courd

m

JAE passed  in N

Ry

vide it's judgment and order dated 1

N 3864/798  and as such they are liable to be punished invoking

[y
‘o

the contempt of Court Act, 1971 read with section oot dnhe

Administrative Tribunal Act; 1983,
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IN “FHE CENTRA]. ADNMINISTIRATIVE TIRIDUNAL
CUWAUATT BUNCI]
Original Application Nos.79, 80, 81, 82, 85, 137 & 146 of 1995,
Date of decision: This the 15th day of July 1997

The Hon'ble Mr Justice DN, Barushe, Vice-Chairman

“The Hon'ble Mr G.L. Sanglyine, Administrative Member

L. Lakshmj Narayan Singh (Q.AN0.79/95)
2. Dhruvendra Kumar (O./\.l\‘o.S()/.QS)

30 Tribhuwan Kr Sinhy (().A.NU.SI/SJS})

4. Ramvilas Kushwaha (O.A.N0.B2/95)
5. R.C. Sachan (().A.No.86/95') ‘
6.

Shri Dhruvendra Kumar (O.A.N0.137/95)

7o 8hri Shatrughan Verma @ ors (OLANo, 146/05) e Applicants
By Advocate Mo, sharma & My
- Versus -

“ b Surmu,
Union of India and others

..... Respondents
By Advocate Mr 5. Ali, Sr. C.G.s.c.,

Mr G, Sarma, Addl, C.G.8.C. and
Mr AK. Choudhury, Adql, C.G.S.C.

SRttt bang,s

RRDER

BARUAH.J. (v.C.)

Al the ~above original applications  involve common

questions  of  Jaw  an similar - fuets, Therefore,  we pPropose 1o

dispose of all the iginal applications by this commop order,

Facts for.. the rrpost ol disposal of  (hese applications wre gy

follows:

The applicants huve heen working in the hidian Counci

“OAgricultural Ree o BONR oy Bert) an o i Avnistiog

Toneareh Ay e cre, e e, g N g IERRETRrs|

Gl e -

ment by Ao CoUd 08 g fewr el o e

U

! NIRRT IS
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glongwith others submitted applications {or appuiniient 1o U
said posts. They were called for to appear before o Sclection

éﬁ)ard'in the month . of March 1994. They appeared before the

Selection Board and the Board after considering their merits,.

sgllected them f{or appbintmént. The selection so made had been

approved by the  Competent Authority. The second respondent,

thereafter, issued Annexure B letter dated 4.8.1994. In the said

letter, it was observed that the third respondent - being the

appointing authority was competent Lo make order for uplpoimmem.
The applicants Turther state that inospite of such selectlon, they
were not appointed. Feeling oggrieved, they submitted individual
representatiohs to the authority concerned but to no avail. Hence

the present applications.

3. In due course written statement have been filed by
the respondents. In their written statements they state ' that
the matter was under process and it wc\S'tnken by the Council
Headquarter. The :'npp‘licnnlsAstutc' that under  simblar  sltuotion,
another upplication was filed (O.ANO78/05, S Verma ~vu‘.Un|(m
of India and others). The sald original application was disposed
of on 9.6.199? by this Tribunal with a direction to the respondents
to -appoint the applit:am the said original application as per

the select list within a period of one month.

4, In the aforesaid case, during the course of hearing,

° -
Mr S. Ali, learned Sr. C.G.S.Coovery fairly submitted that the
applicant was going to be appointed by the respondents pursuant

to his sclection.

5. We have heard Mr S Surma, lcarncd counsel for the

applicants and M oS, ah, ccsd S CLGS.Cl A Sarma sebinits

that the present cnses are sqearcly covered by the arder pliseed
by this  bribunal in the wionsaid ariginal applic dien NaJ7s 0,
Accordingly, similar dircaion should  be  piven in the  prosent

-”-l‘l“i"‘~"‘""“ e Se SUOANR dees ot dibte b contention of

o e

e 08 a -




Mr S. Sarma,

6. On hearing the learned  counsel for the parties and

on perusal of the applications we are of the opinion that the

‘present original applications arc squarely - covered by the order

i
. . . . . t
passed in 0.A.No.78/95 on 9.6.1997. Ther>fore, we dispose of ,
these applications with o direction (o the respondents 1o appoint X
the applicants within a period of one month from the date of _ : '
receipt of this orders Mr S, Al olso informs (e Tribuna!l g
thiere  will by o difficulty  ror (e authority  to appoint  the
applicants within that period. :
. |
7. Mr B.K, Sharma, learned  counsel appearing on behalf !
of the applicants, also submits that the applicants were selected
earlicr.  However, they had not  bLeen appointed, On the  other
. '
hand, subscquent  select list  was prepared and  the  persons |I |
subsequently selected had by appofuted, “These aetions A ! ‘
not  only arbitrarv. also unreasonable  and unfair, Learned ' ’ '
counsel Mr S, Ali has not disputed (he sames However,  we e |
. ‘-._.
. ' . , A T
not inclined to Pass uny order at this stage. We leave it (o 'I '
the authorities to decide and  while deciding the matter the i
. . {
authorities shall take into consideration the case of the present '
applicants who ‘were earlier selected, :
' i
8. The applicotions areaccordingly  disposod  of, However,
in o the facts and Clremmstinces of e CHROS e annhe o onder
- B !
as to COsls, ‘
S/ VILE Wind
' Wl e (1)
T e : '
\ .
/2 0 !
N o ’ ' 1
‘
. {
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1
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. - IN THE GAUHATI HIgy COURT L
(THE HIGH QOURT' OF ASSAM NAGALAND MEGHALAYA MANIPUR TRIPURa L
MIZORAM & ARUNACHAL PRADESH ) | Co
|
CIVIL RULE NO, 5864/199g 1 .
‘ $
PETITIONERS : :
1. The Secretary to the Govt of India, !
Ministry of Agricul ture, :
Krishi Bhawan,.New Delhi, o ;
2. The Director General, ';
Indian Council of Agricultura Research, ,
Krgiht Bhawan, New Delhi, ,
2. The Director General, ;
Indian counciy of Agriculture Research, i
Krighy Bhawan, New Deihi, ;
3. The Director, : l
Indtan Counctl of Agricultura) Reseacch, :
W' Reserrch Complex, NE Region, Borapani, n :
/(;\‘ Meghaalaya, - !
2y RESPOND ENT, ; .
. ! I
Shri‘dh‘rug‘endra Kumar, ! h
At present working ag Resarch Associate ‘ ['
‘All India Coordinateg Resgearch Organisation [
On Rodent Control,Division of Entomology, A
ICAR Complex, BorapanAi,Meghalaya. ! y
BEFORE
THE HCN* 3L E THE CHIEP JUSTICE MR P.P.NAOLKEAR
THE HON'BLE MR JUSTICE BB DEB, '
’ o SR

£vocst®
£
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%\N\\:tmﬁlt -2
FOR THE PETITIONER 3 Mr,KN Choudhury,

Mr.P.Bhowmick,
Mr. BC DBS;

-

FOR THE RESPONDENTS ; Mr, BK Sharma,

Mr.S.Sarma,

MI.'.HK Nair.
DATE OF HEARING 4 19.08.2002,
DATE OF JUDGMENT 19.08.2002,

AND ORDER.,

& JUDGMENT_AND_ORDER (ORAL) -

(Hon'ble P.Naolekar,cJ)

Heard Mr KN Choudhury, learned senlor.counsel

for the petitioners and Mr,BK Sharma, learned genior

counsel for the respondent,

AR advertisement was 1ssued on 20th Auqust,
1993 for Various posts including the pOst of Technical

Officer (Entomology )T~6 by the Indian Council of

Agricultural Research (ICAR). The sole respondent

Dhruvendra Kumar applied for the. aforementipned post

and was duly selected by the selection committee.

However, he was not given appointment on the ground

that at the relevant time, 1.e. on 141,93 as mentioned

in the advertisement he was over aged, being 40 years.

The advertisement issued shows that there were two

POsts available for Technical Offieey Tug (Entomolog)

Contd )

e e

e et o s e g e n
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Trigynal by its order dated 15,7,97,

3 5 ST F
= e et

ANDCMIEI S
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A ATI st

3.

.

. ‘ . e TN mL A ‘. -- X ‘
in the,Indian‘Council Oof Agricultural Research SRR

The essential qualification required for the |
, S

post was (1) Bachwidsixx Bachelor's Degree in the

Felevant fi®ld ang (11) Five year's experience of I

Extension/Training’and development 1p the felevant

"£i8ld, The general?conditiona in the advertisamant
sﬁow that the 8ge limit for the T-6 grade posts
bearing scale of pay of Rs, 2200-4000/~ is 15 |
Years. It further specifies that there,will be no

age limit for vhe employees of the ICAR. The reg-
pondent’s appointment on the post of Technical
Officer T—G(Eﬂtomology) wWag withhald by the Indian

council of Agricultural Research ang therefore,

has been withhelg before the Central Administrative

Tribunal,Guwahati Bench, The Central Administrative

relying on
the previous decision 9iven in 0, A.No. 78/95 (s

|
]
!
|
i
|
:
l
i
. .
he Challenged the order-whereby hig appointment )
i
!
|
|
Verma Vs,Union of India ang others) decided on !

Coungel appearing for the Indian Counci; of

Agrichltural Rasearch, directed that appointment

|

|

| | |
be given to the respondent within a periog of one i
month. Aggrieved by the said order dated 15.7.97 o
{

the present petition has been filed before this ;

court,

Contd..

o

Advoca®
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Contended by Shri Choudhury,
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petitioners that the respondent not being a regular
employee of the

no relaxation in aje could have been given to him,

he being 40 yYears of age on 1.1.93, On the other hand

iR

TR

: e T

It is contended by the learned counsel for the

Indian Council of Agricultural Research,

D
o

o

it 1s submitted by the learned coungel for the rasponddnt

that the Tespondent being the employee of ICAR who hag

been appointeq a8 Resgearch Assoclate from 1985 he wasg
entitled for age reléxation an

directing to give him appointment is inp a
with law,

ccordance

4. To us, the roal purposo of

appears to be that the Persons who are working with

the ICAR should be permitted to apply for the posts
¥
advertised by the ICAR,

beln

at any time without thaere

t of
by the institution, The age relaxation isgiven .
only when, the institutional candidates are qualifieq,
The selection of those candldates will be purely on
merit., The persons who are carrying on job with the

ICAR if are givenvage relaxation that is quite Justifieq
and is in accordance with the scheme of the ICAR, When

/
we take into considerationshese facts,.employment of -
the respondent with the Icap hag to be

construed and would not pe a regular émployment. as

leamed counsel for the

Contd. .,

A
R 2 |

Advocst™

d the order of the Tribunal

giving age relaxation '

N
UL
.

¢ -
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ICAR. The respondent who carries on research work was T

appodnted on 6th May, 1985, ag Resgearch Associate in the
f

ICAR and since then he has been working in the same poat.
Nearly elght years have passed of his working with the .

. ' |
institution ang thereafter he applied for appointment A i

oo
in the post advertised, i.e. Technical Officer T-6 . AR

(Entomoloqy). Considering the fact that tho rospondont

wag working with tho ICAR for eight years, the age

rehaxation, which has been given to him, cannot be sk

faulted with and according to us is in accordance with

the General Infomation Clause-1 of the advertisamant.' . "ﬂ

We need not go into the question whether the .respondent

-2 o
was a regular employee or not, on the inturpreta*ion o

given by us to the Goneral information CIausu-l. it ig

sufficient that the regpondent wag working with the

ICAR at the time he applied for the pogt of Technical

Officer T-6 (EntOmolog ) for claiming relaxation,of age, o

4, For the reasons aforesaid we do not find any

infirmity in the order pPassed by the tribunal We now

direct that the Iespondent shall be given appointment on

the p03t he was selected from the que date with national "

fixation Of pay with all Other service benefits, except

actual Payment of the salary, within a period of one month

%

from today. In the facts ang clrcumstances we do not impoge

costs and it shall be borne by the partieas,

Sd/-88 DEB
JUDGE

Sd/-P.P.NAOLEKAR . .
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The Director
ICAR RescarclaComplex for NEH Region - -

-Umiam - 793103

Meghalaya

Sub. : Request for implementation of judgment and order dated 19.8.02 passed in civil
rule No. 5864/98. '

Sir,

With due deference and profound submission I beg to state the following few

- lines for your kind consideration and necessary action thereof,

That 1, claiming my appointment to the post of T-6 alter dug sclection, prelerred
OA 80/95 before CAT, Guwahati. The OA was preferred because of non-issuance of
appointment order. The aforementioncd OA was allowed by CAT, Guwahati on 15. 07.
1997. Challenging the aforesaid order dated 15. 07. 1997 the authority (ICAR) preferred
a writ petition bearing civil rule No. 5864/98 before the Guwahati Hi gh Court, The
Hon’ble High Court after hearing the parties to the procceding was pleased to direct the
petitioners (ICAR authority) thereto to appoint me to the post of T-6 with consequential
service benefits within a period of one-month w.e.f. 19. 08. 02 (copy of the judgment
passed on CR No. 5864/98 is enclosed for your ready reference).

Under the above fact and circumstances I pray your honour for implementation of

the judgment dated 19. 08, 02 at an carly datc and to pass necessary order to that eflect,
Thanking you,

Yours faithfully,

N
(D. Kumar)
Research Associate

Division of Entomology

ICAR Research Complex for

NEH Region, Umiam,
Meghalaya
Encl.: As above.' ‘
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F .No%’gg)/.AG/Rodent/PF/ F-26 Dated 07 November, 2002

- To,

The Director

ICAR Research Complex for NEH Region
Umiam

(Through proper channel)

Sub: Implementation of the Judgement of the Hon’ble High Court in OA no.
- 5864/98 ' _ :

Sir,

, With due regards, I beg to draw your kind attention towards my prayer dated
11.09.2002 for implementation of the judgement of the Hon’ble High Court, GuWati.
.. . . - . . . . leul \
But Sir till date, no information has been received so far in this regard, which,in serious
mental agony. :

Therefore, 1 request your kind honour once again to kindly look into the matter .
and accord necessary justice to me.

Thanking you,
Yours faithfully,
J L 7/ ‘ (D.KUMAR)
. 1 1 0 : ‘ Research Associate ,
’7 . AICRP On Rodent Control ¢
LA o Division of Entomology :

ICAR Rescarch Complex, Umiam
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REMINDER -2
F.No. RC/AG/Rodent/PF/F-26 | ‘Dated 27 November 2002

To,
The Director
ICAR Rescarch Complex for NEH region

~ Umiam
(Through proper channcl)
Sub.: Implementation of the judgement of Hon’ble High Court In CA No. 5864/98

&
In reference to the subject cited above, I have the honour to draw your kind
attention towards my prayer dated 11.09.2002 and 07.11.2002, wherein I requested your
kind authority for the implementation of the judgement of Hon’ble High Court,
Guwahati. But Sir, so far 1 have not reccived any communication in this regard, which

resulted in scrious mental agony. - . _ ‘
Sir, I would like to draw your personnel kind attention towards para 4 of the

Judgement (Copy of the Judgement is-enclosed), which is self-cxplanatory.
I, therefore, once again request your kind honour to kindly look into the matler
personally so that the Judgement of Hon’ble High Court is implemented at an carly date
~ and necessary justice is given to me, |

Sir,

Thanking you,

m WS 92 Yours Rithul
o 34m | R
By \\\%wvv.
| (D.KUMAR)
Encl. As above Rescarch Associate
AICRP On Rodent Control
Division of Entomology
ICAR Research Complex, Umiam
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